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Grant of Statehood to Delhi 

SHRI H. HANUMANTHAPPA 
((Karnataka) :  Mr. Vice-Chairman, Sir, I 
wish to raise a very important matter relating 
to grant of Statehood to   Delhi.      The   
National   Front Government has been 
having negotiations with its own allies like 
BJP, CPI and CPM. Every day we see in the 
newspapers that they are discussing various 
proposals for the purpose of grant of 
Statehood to Delhi.   It is quite unfortunate 
that though the BJP is a constituent of the 
Janata Dal Government... 

THE VICE-CHAIRMAN (DR. BAPU 
KALDATE) : National Front Government. 

SHRI H, HANUMANTHAPPA: 
Yes, it is the supporting party of the 
National Front Government. The BJP is 
issuing statement after statement to gain 
political advantage. It is telling to the 
people of Delhi that they are very much 
particular for the grant of Statehood to 
Delhi. Neither the Ntional Front Govern -
ment nor the Prime Minister has given any 
concrete proposal so far. But I have come to 
know from what has appeated in the press 
that a Bill in this regard will be introduced 
in Parliament during this session. Shri 
Madan Lal Khurana, who is representing 
Delhi, has given a proposal that Delhi will 
be cut into two, one portion will be called 
the 'Delhi State' and the other 'Union 
Territory' Within the 'Union Territory' will 
come the NDMC and Cantonment areas, 
while the other areas will come under the 
'Delhi State'. 

AN HON. MEMBER i   Where will be 
our Parliament House ? 

SHRI HANUMANTHAPPA * Exactly, 
So, Government should not be in a haste to 
please BJP. The Government should not 
bring the Bill before the House. Other 
parties also should be consulted. 
Congress(I) party has not been consulted, 
has not been taken into confidence. My 
personal view is that grant of statehood to 
Delhi requires deep study. The pros and 
cons have to be studied by the Government 
before taking any decision. My feeling is 
that the CPI and CPI(M) have some 
reservations on adding certain clauses. 
Therefore, my point of view is that just to 
please the BJP, they should not neglect the 
other parties. Apart from that, the Central 
Government Should re-think over the 
matter before bringing the Bill before both 
Houses of Parliament because it is & very 
sensitive matter. The Constitutional and 
other things. should 




